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Land acquired by DDA

5170. SHRI O, P, KOHLI: Will the

Minister of URBAN DEVELOPMENT be
pleased to state :

(a) how much land has been acquired
by the Delhi Development Authority in
the three preceding years from 1991 till
31st March. 1994 and from whom has the
Jand been acquired and at what rate:

(b) whether some big builders have
tuken illegal possession of the acquired
land and have constructed multi-storeyed
buildings theteon;

(c) if 80, What 15 the _urea
therein and how- it was, made possible” for

ihese builders to orab *the acquired _land;
and -

jnvolved,
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(d) the number of . officers and - the.
builders against whom action has been
taken in this regard and with what results ?

THE MINISTER OF STATE IN THE
MINISTRY, OF- URBAN.. DEVELOP- .
MENT (SHRI P. K. THUNGON) : (e)
The information is given in the enclosed
Slatement (see below)

.

B

(b) About 2 acres of land in Vasant
Kunj were encroached by a builder; one
and a half storeyed building was raised
on about 500 sq. yds. and on the rest of
the land, a single storey commercial market

was built which was demohshed on 12 5-93
by. the DDA. .

{¢) It was made possible for the land
grabber to encroach the land based on
demarcation given by Tehsidar, Mahrauli.
that the Khasra No. of the site was. 408
whereas on further demarcation done by
ADM. (HQ). Government of National
Capital Territory of -Delhi. it was found
that the site was actually in Khasra No. -
413, 414 and 430, Whlch were DDA lands. '

(d) An inquiry has been mshluted by-
F.nancial Commissioner, Government of
NCT of Delhi.

Statement

\s pei repoil availuble from Revenue
Bianch of Government of National Capi-
tal Tertitory of Delhi the year-wise details

of land actually taken over is as under :
* : "} _" W3

Year

Land Taken -

. Over
1991-92 . 169.93 acres
199293. 307.00 acres
1993-94 '

324 .00 acres

e

JIn addition 10 above, 6925 bighas and
I8 biswas of land (approx.) of Village
Kakrelu has béen handed Svér 1o DDA but
it has not been motified “ undér Section
1984

each case by the Coliecfor urider ‘the pro- .
vivions of the Land Acquisition Act, 1984
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on the basis of merket valwe of the land
on thé date of Section 4 nofification plus
309% eolatium. This amount is further
subject- to the decision of the civil courts
on raference and in appeal.  Therefore,
there is no single rate of land acquisition
witich can be cited in response to the ques-
tion. However, as a guide to the Land
Acquisition Collectors and in the interest
of the agriculturists, the Lt, Governor has
indicated- the minimum compensation for
agricaltural land as undér:

(i)- Re, 1.5 lace per aere for laod
situated in the river bed between the
forward bund;

{ii) Rs. 4.65 lacs per acré for sll

other agricultural land.

So far as non-agricultural land is con-
cerned, the rates fized by Land & Develop-
ment Office for different parts of Dethi are
taken ae @ guide by the Land Acguisition
Collectors.
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Shitting of Govertment Degitrtiments and
Offices from Delhi

5171. SHRI O. p. KOHLI: Will the
Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have been
making anmouncemernts from time to time
about shifting some Government Depait-
ments and offices of the public sector
undertakings outside the capital to Jecon-

- gest Delhi;

(b) if so, the names of the Departments
and offices shifted outside Delhi so far; and

(¢) if no Department or office has been
shifted so for what- are the reasons there-
for ?

THE MINISTER OF STATE N THE
MINISTRY OF URBAN' ODEVELOP-
MENT (SHRI P. K. THUNGON) : (a)
Yes, Sir.

(b) The nanmies of the Central Govern-
ment offices- and offices of Public Sector
Undertaking which have shifted- outside
Delhi in the recent past are given in the
statement enclosed, (Sez below)

(c) Does not arise in view of (b} ubove.

Statement

Details of offices shifted outside Delhi during recent past.

8. No.

Wheré shifted

Name of the Office
1. CENTRAL GOVERNMENT OFFICES : -
(i) PostaiStaff College Ghaziabad
(ii) National Labour Instituie Noida
(iii) National Vocational Training Institute for Women Noida

2, PUBKIC SECTOR UNDERTAKINGS :
(M
Gii
(iii) Indo-Buima Petroleum Co. Ltd.
 Chiesica) Division
(i N
(Feudiquatters)

Paradeep Phosphates Ltd, (Headquarters)
Pycites; Phosphates & Chemicals Ltd. (Headquarters) Noida

Bhupaneswar, Orissa

(Headgquarters) Noida

National Projest Cousttuttion Corporation Ltd. Shifted partiaily 1o

Farjdabad




